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ITEM NO.34 COURT NO.4 SECTION XVII

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

Civil Appeal  No(s).  3639/2023

M/S TATA STEEL LIMITED Appellant(s)

VERSUS

HAZI ARIF & ORS. Respondent(s)

IA  No.  100594/2023  -  EXEMPTION  FROM  FILING  O.T.  ,  IA  No.
102680/2023  -  PERMISSION  TO  FILE  ADDITIONAL,
DOCUMENTS/FACTS/ANNEXURES,  IA No. 100593/2023 - STAY APPLICATION)

Date : 17-05-2023 This matter was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE AJAY RASTOGI
HON'BLE MS. JUSTICE BELA M. TRIVEDI

For Appellant(s)   Mr. Mukul Rohatgi, Sr. Adv.
Mr. Jaideep Gupta, Sr. Adv.
Mr. Siddhant Bhatnagar, Sr. Adv.
Mr Nikhil Rohatgi, Adv. 
Mr. Arvind Thapliyal, Adv.
Mr. Akshat Hansaria, Adv.
Mr. Surya Kapoor, Adv.
Ms. Saravna Vasanta, Adv.
Mr. Siddharth Pandey, Adv.
Mr. Tanmay Arora, Adv.
Mr. Kunal Chatterji, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
O R D E R

Learned counsel for the appellant submits that after passing

of  the  order  by  the  Tribunal  dated  13.05.2022,  the  matter  was

referred to an Expert Committee who has made its recommendations,

reference of which has been made in para no. 8. 

Learned counsel, on instructions, submits that the appellant

is in agreement to implement in terms of the recommendations made

but that has not been looked into by the Tribunal and they are
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still being directed to comply the order of the Tribunal dated

13.05.2022 and once the report has been furnished by the experts it

has to be given its due weightage which the Tribunal has not looked

into. 

Issue notice, returnable in four weeks. 

Dasti, in addition, is permitted. 

In the meanwhile, no coercive action shall be taken against

the appellant for non-compliance of the order. 

(ASHWANI KUMAR)                                 (VIRENDER SINGH)
ASTT. REGISTRAR-cum-PS                           BRANCH OFFICER
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ITEM NO.15 COURT NO.11 SECTION XVII

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 25545/2023

(Arising out of impugned final judgment and order dated  10-02-2023
in OA No. 16/2014 passed by the National Green Tribunal)

M/S COUNTRY INN AND SUITES Appellant(s)

VERSUS

HAZI ARIFF & ORS. Respondent(s)

(IA No.149908/2023-CONDONATION OF DELAY IN FILING and IA 
No.149907/2023-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT 
and IA No.149904/2023-STAY APPLICATION)

Date : 18-08-2023 This matter was called on for hearing today.

CORAM : 
HON'BLE MR. JUSTICE ABHAY S. OKA
HON'BLE MR. JUSTICE PANKAJ MITHAL

For Appellant(s)   Mr. S.B.Upadhyay,Sr.Adv.
Mr. Pawan R Upadhyay, Adv.
Ms. Sharmila Upadhyay, Adv.
Mr. Sarvjit Pratap Singh, Adv.
For M/S. Unuc Legal Llp, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
O R D E R

Application for exemption from filing a certified

copy of the impugned judgment is allowed.

Delay condoned.

Issue notice.

To be heard along with Civil Appeal No.3639 of 2023.

In the meanwhile, no coercive action shall be taken

against the appellant for non-compliance of the order.

(ANITA MALHOTRA) (AVGV RAMU)
   AR-CUM-PS COURT MASTER
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2 BotR HGI 3IEJTRU TsC, 25 fR, 2024 
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the 

Governor is pleased to order the publication of the following English translation of notification no. 4675/LXXVI|-4-24, dated September 25, 2024: 
No. 4675 /LXXVII-4-24 

Dated Lucknow, September 25, 2024 

WHEREAS vide notification no. 1418/LXXVII-4-2001-267Bha-97TC-1, dated September 5, 2001 
the Governor has declared certain industrial areas of the State of Uttar Pradesh as the "Uttar Pradesh State 

Industrial Development Area"; 

272 RPH data 4e audhaik vikas 2024 fold 

Now, THEREFORE, having regard to the size of the aforesaid industrial development area and the 
municipal services being provided by the Utar Pradesh State Industrial Development authroity in the said 
area and such other factors, the Governor, in exercise of the powers under proviso to clause (1) of Article 
243-Q of the constitution of India, is pleased to specify the "Utar Pradesh State Industrial Development 
Area"'to be an "industrial township" with effect from the date of publication of this notification official 
Gazette. 

By order, 
ANIL KUMAR SAGAR, 

Pramukh Sachiv. 

toywoyoo-qoto 272 WIIVA-25-9-2024-(706)-599 ufrui-(aP;eR/ to/siTtE)I 
hoyvozof'o-qoto 3 1O 3Tunfra faorH-25--9-2024-(707)-100 sfcu-(o/ �o/ s) 
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